
IN THE CENTRPJJ ADMINISTRALTVE TRIBUNAL 
CU TTACK B C H: CU TTACK. 

ORIGINAL APPLICAON NO.54 OF 1999. 

CuttaCk,this the 28th day of January,2000. 

SMT. SUJATA DAS. 	 .... 	 APPLICANT. 

UNION OF INDIA & ORS. 	•... 	 RPONDI. 

FOR INSTJCIIONS. 

thether it be referred tothe reporters or not? 

Whether it be circulated to all, the Benches of the 
Central Ac3mini,3trati\e Tribunal or not? 
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CTRATJ ADMINISTRA1VE TRIBUNAL 
CU TTACK B ENCH :CU TTZ-CK. 

ORIGINAL APPLICAON NO:54 OF 1999. 

Cuttack, this the 28th day of January,2000. 

C 0 R A M; 

tH E HONOU RA3 L E MR. SOMNA TH SOM, VICE- CFIAI RMAN 

AND 

THE HONOURABLE MR. G. NARASIMHAM,MviB ER(JIJDICIAL). 

.. 

Smt.Sujata DaS,Aged abo.xt 34 years, 
wife of Sri Narayan Behera, resident of 
Plot No. 30, Madhu sudan Naga r, Unit-I V1  
Bhubaneswar1,DistrictKhurda working 
as Accc1ntant in the Office of the 
AcCaintant General (A&E),cjrissa, 
Bhubaneswar. 	 ... 	APPLICANT. 

- ye rsu s- 

principal AcCcuntant General (A&E), 
Office of Acccuntant General, 
At/Po:Bhubaneswar, Dist.KhUrda. 

DepUty AcCQlntant General(Admn.) 
Office of the Principal Acco.rntant 
Gefleal (A&Z ,Orissa,Bhubaneswar, 
Dis t. KhU rda. 

N.Krishnanurthy,Sr.Acccunts Officer, 
(CA Cell Deptt)In the office of the 
Accaintant General, At/Po.Bhubaneswar, 
DiSt.Khurda. 

... RP0NDEN]B•  

By the legal practitioner 
for applicant 

By the  legal practitioner 
for ResPcfldeflts. 

: 	MIs. G. K. Mi shra, G. N. Mishra, 
A. Parida,Advccates. 

z 	Mr.B K.Nayak, Mdi tjoa1 
standhg Cams el (Central). 

p 
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0 RD E R 	 (ORAL) 

MR. G,NARASIMHAM,MEMBER(JLJDICI 

This application has been filed challenging the 

order of transfer of applicant an employee of the 
VI 

cmntant General's Office,Orissa from BhUbaneswar to 

puri.In this application, she also prayed for interim 

stay of operation of the inpLgned order of transfer. 

Throngh elaborate order dated 16.2.19991we have rejected 

this prayer. Thereafter,applicant preferred OJC No.2910/99 

before the Hcn'ble High Cciirt of Orissa  with the folling 

prayers: 

iashing the order of the Central Administrative 
Tribunal,Cuttacc dated 16.2.1999 in OA N0.54/99 
under Annexure-8: 

AND 
(apparentLy the Deptt.,) 

Di rec ting them/to all i the peti ticaer to 
continue in he? place of posting at Bhubaneswar 
till any voluntary option is made; 

AND 

Granting any other relief(s) as foind fit and 
proper in the facts and circumstances of the 
case. 0. - 

2. 	The Hcfl'ble High Conrt of orissaiSP0sed of the 

writ petition thrciigh an elaborate order after referring 

and discussing several judgments of the Hcn'ble Apex 

Cairt on the p.nt and finally cbserved in concluding 

para-8 as fol].is* 



8. Above being the position,we find no 
merit to entertain the writ applicaticn. 
It is open to the petitioner to join the 
new place of posting.we express no opinicn 
in that regard*. 

prom this it is clear that the Hcn'ble High Coirt 

considered the prayer No.2 of the applicant in OJC 

No. 2910/99 i.e. to allaw the applicant to Continue 

at Bhubaneswar till any voluntary option is made 

thrcugh an elaborate order Consisting of seven typed 

pages.In other words, the main issue in this Original 

Application pending before us has been elaborately dealt 

and disposed of by the HOn'ble High Co.xrt. This being 

the position,we have no more discretion to hear and pass 

any opinion in the main prayer of the Original Application. 

we, theref ore, agree with the learned Additional standing 

Cc,insel appearing for the Respondents that the Original 

Application has since become infrucW.o.is  and is accordingly 

rej ected. NO C osts. 

3. 	AS earlier reiested by Mr.G.K.Mishra,learfled 

coins€l for the applicant,a copy of the writ petitin 

filed by him shoild be retirned tohim in coirse of the day. 
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